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applicant No.l. Rule 7 of the Central Administrative

Tribunal Rules of Practice/ 1993 reads as under;—

"7 • Production of authorisation for an on
behalf of an Association.- Where an application/
pleading or other proceeding purported to be
filed is by an Association/ the person or
persons who sign(s)/verify(ies) the same shall
produce along with such application/ etc. for
verification by the Registry/ a true copy of the
resolution of the Association empowering such
person(s) to do so.

Provided the Registrar may at any time call
upon the party to produce such further materials
as he deems fit for satisfying himself about due
authorisation."

^  2. As already stated/ applicant Nos.2 to 6/ who

have perported to verify the O.A. have not submitted a

resulution purported to have been issued by the applicant

No.l Association empowering them to file the O.A. The

present O.A. in the circumstances is not maintainable

under the aforesaid rule.

present O.A. applicants seek to impugn

notices issued on 16.6.95/ 7.9.95 and 22.2.96 at Annexure

A-1/ A-2 & A-3 inviting applications for appearing for

tests for promotion to the post of Shunting Jamadar in

the grade of Rs.1200-1800. Since no interm order was

issued staying the implementation of the said notices/

selections in pursuance of the test held in pursuance of

the notices have already been granted promotions. Hence

the challenge to the said notices no longer survive. In

the circumstances/ we find nothing now survives in the

present O.A. The same is accordingly disposed of with no

order as to costs.
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